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ORDER
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The Commission by order dated 19.12.2008 had directed the respondent to rectify
the position for the future as regards charging of trading margin by entering into revised PPAs
with the concerned utilities in Eastern Region for the electricity imported from Bhutan. A

compliance of the direction was to be reported by the respondent by 31.12.2008.

2. The respondent filed an interlocutory application with a request for extension of time by
5 weeks from 29.12.2008 for furnishing the compliance report. The request made was allowed

and compliance of the direction was to be reported latest by 5.2.2009.

3. Meanwhile, the respondent filed appeal before the Appellate Tribunal against the said
order dated 19.12.2008. The appeal was heard on 2.2.2009. The respondent requested the
Appellate Tribunal for stay of the said order dated 19.12.2008. The Appellate Tribunal

observed that the respondent may approach the Commission for extension of time.



Accordingly, the present application for further extension of time “till 4 (four) weeks the
Hon’ble ATE decides upon the issue under appeal” has been made. The reason given is that

the decision of the Appellate Tribunal will have a bearing on the compliance to be reported.

3. Heard learned counsel for the respondent.

4. The respondent, at its own request, has already been granted 5 weeks time for
compliance of the direction. However, in view of the fact that the Appellate Tribunal is
already seized of the matter and the appeal has been fixed on 17.2.2009 for
pronouncement of the judgment, the respondent is allowed two weeks time from the
date of this order for reporting compliance of the directions contained in the
Commission’s order dated 19.12.2008. A report shall be filed by the respondent

accordingly.

5. With the above, IA stands disposed of.
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